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MEA/ORDER

Per Shri N.S.Saini, AM:

The assessee has filed an appeal against the order of CIT(A)-1,
Bhubaneswar, dated 23.3.2016 for the assessment year 2009-2010.
2. In this appeal, the assessee has raised the following grounds :-

1. For that the order of the learned C.I.T Appeal - 1, Bhubaneswar
dated 23.03.2016 passed in Appeal No. ITA-0396/15-16
confirming the assessment order dated 21.07.2014 passed by
the Income Tax Officer, Ward-2(2), Bhubaneswar hereinafter
referred to as learned "A.0'" is not just and legal on the facts and
in the circumstances of the case.

2. For that the learned CIT(A) is not justified in upholding the
addition to the extent of Rs.42,61,786/- to the returned income
of the appellant disallowing the expenditure U/s.40(a)(ia) of the
I.T.Act 1961 for Rs. 37,67,036/- and Rs. 7,94,750/- for Van Hire
Charges and Office Rent respectively on the facts and in the
circumstances of the case.

3. For that the learned CIT(A) has failed to appreciate the
contentions raised & documents submitted by the appellant in
the course of assessment / appeal proceedings & without giving
reasonable opportunity and without assigning any valid &
cogent reasons confirmed THE Demand vide order dated
21.07.2014 passed by the Income Tax Officer, Ward-2(2),
Bhubneswar.
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4. For that other grounds if any would be urged at the time of
hearing of the appeal on the facts and in the circumstances of
the case.

3. We have perused the orders of CIT(A). We find that the CIT(A) has
observed that he had fixed the appeal for hearing on 17.02.2016 &
4.3.2016 and finally on 13.03.2016 and none of the date the assessee put
in an appearance before him or submitted any written arguments in
support of his grounds of appeal and, therefore, he confirmed the order of
the AO.

4. In the above facts and circumstances of the case, we are of the
considered view that in order to render substantial justice to the
assessee, one more opportunity should be granted to the assessee to
present its appeal before the CIT(A). The assessee is directed to appear
before the CIT(A) within a period of one month from the date of this order
to fix the date of hearing. The assessee is further directed to cooperate
with the CIT(A) in disposing off the appeal expeditiously and to file all
evidences and documents on which it wishes to rely upon as and when
called upon to do so by the CIT(A). Further, the CIT(A) shall be at liberty
to pass any order as he may deem fit in the matter, if the assessee does
not cooperate with him in disposing of the appeal expeditiously by filing
relevant details and documents called for by him. With this direction, the
appeal of the assessee is allowed for statistical purposes.

5. In the result, appeal filed by the assessee is allowed for statistical

purposes.
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Order pronounced in the open court on this  28/12/2017.
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